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The private lotteries which are authori-
sed by the State Governments come
under Entry 34 of the State List of the
VII Schedule and are within the pu.r-
view of the State Governments. The
States were rcquested to keep in view
the guidelines meant for State Lotter.
ies, while authorising private lotieries,
The State Governments/U.T. Adminis.
trations have by and large adhered to
the guidelines in respect of State lot.
terries. The dcpartures from the guide-
lines which have come to notice relate
to private lotteries which are authorised
by the State Governments. The State
Governments have been urged 2gain re-
cently to cnsure strict adherence to the
guidelines and to take othcr measures
to make the entire mcchanism focl-
proof.
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Report Submitted By Commissioner for
Scheduled castes and Scheduled Tribes

*2. SHRIMATI SUNDERWATI
NAWAL PRABHAKAR: Will the Mini-
ster of HOME AFFAIRS be pleased to
state:

(a) whether the Commissioner for
Scheduled Castes and Scheduled Tribes
in his Twenty-Seven Report for the
years 1979-80 and 1980-81 had recom-
mended recognition to all Unions/Asso-
ciations and Federations formed in
Government offices to ensure filling up
of reserved posts;

(b) if sa, the action taken by Gov-
ernment thereon;

(c) whether prior to ycar 1980,
these Unions uscd to enjoy all the faci.
lities normally given by Government o
other Unions and if s0, the reasons for
not ealending these facilities now ;
angd

(d) the number of Scheduled Castes
and Scheduled Tribes included in the
official list of Scheduled Castes/Tribes ?

THE MINISTER OF HOME AFF/.\IRS
(SHR1 S.B, CHAVAN) : (a) Yes, Sir.
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(b) and (c). The Government, as a
matter of policy, do not recognise as-
sociation of Government employees
based on caste, creed, tribe, religion,
etc., for any purpose. The Government
feel that once in service, the service
interests of all the ecmployces are com-
mon and they should ventilate their
grievances through the common service
unions, Rescognition of associations of
Gavernment smployees formed on the
basis of caste and tribe will fragment
the Government servants into casteist
and tribal compartments and there may
be demands for recognition of associa-
tions on the basis of religions or sub-
castes,

For the purposc of giving wide pub-
licity to reserved vacancics, only out.
side voluntary associatiors of Schedul-
ed, Castes and Scheduled Tribes are
cnlisted so that the vacancies could be
circulated amongst the prospective
SC/ST candidates

(d) As per the 15 Presidential or-
ders issued so far specifying Scheduled
Castes ard Scheduled Tribes, the num.
ber of Scheduled Castes and Scheduled
Tribes included in the lists of Schedul-
ed Castes and Scheduled Tribes are
471 and 532, rcspectively,
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Talks with Pakistan

*3. SHRI MAHENDRA SINGH:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state ;

(a) Whether any talks during the
past six months at official, ministerial
or dip'omatic levels have takcn place
with Pakistan with a view to’ improving
relations with that country on the basis
of the proposal for a treaty of friend-
ship and peace ; and

(b) if so, the issues discussed and
the outcome thereof ?

THE PRIME MINISTER (SHRI
RAJIV GANDHI): (a) and (b). No
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Sir, However, in keeping with Govern-
ment’s commitment to develop cordial
and cooperative relations between the
two countries, contacts have becen
maintained at varigus levels.

[ Translation]

Firing on Indian Fishermen by Sri
Lanka Seamen And Naval Forces

*4, DR. AK.PATEL :
SHR1 C. JANGAREDDY :

Will the Minister of EXTERNAL
AFFAIRS be pleascd to state :

(a) the number of Indian fishermen
killed by seamen and naval forces of
Sri Lanka, the number of those injured
and those imprisoned in the territorial
waters between India and Sri Lanka ;

(b)Y whether there were arrange-
ments for their safety at the scashore
and if so. the reasons for the failure
in protecting them, the number of such
incidents and the datcs when tney
occurred ;

(c) whether any protest was made
to the Government of Sri Lanka in this
regard and if so, the nature and dates
thereof ;

(d) whether any compensation has
been demanded from or paid by Sri
Lanka Government ;

(e) the steps taken by Government
to prevent Sri Lankan Naval Vessels
encroaching into our territorial waters ;
and

(f) the reaction of Tamil Nadu
GOvernment in the matter ?

THE PRIME MINISTER (SHR}
RAJIV GANDHI) : (a) and (b). Five
Indian fishermen were killed by the
Sri Lanka Navy from December
1984 to February 1985 on the follo-
wing dates
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December 10, 1984 1 kilied
January 7, 1985 2 killed
*  February 13, 1985 2 killed

Several have been injured in the past
month and over the last year, 175 have
been imprisoned.

The Coast Guard can ensurc safety
and security of our fishermen in our
maritime zones. Our fishermen have
been given standing instructions not to
cross over into the Sri Lankan waters.

(c) and (d). Government of india have
Strong protests to the Government of
Sri Lanka over these incidents and
urgsd them 10 exercise restraint.
Government have also asked the Sri
Lanka Government for compensation
for the lives of fishermen. Ex-gratia
payment of Rs. 10,000/- to each
family is being made firom Prime
Minister’s Relief Fund.

(e) Government have strengthened
its Coast Guard presence in Indian
waters and organised regular patrotling
in the area to prevent any recurrence
of such incidents.

(f) Thse incidents have created

deep reseniment and concern in Tamil
Nadu, ’
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Allocation of N.E.C. Fund for Develop-
ment of Municipal Areas of North
Eastern Region

¥5. SHRI AJOY BISWAS : Will the -

Minister of HOME AFFAIRS be pleased
to state :

(a) whether there is any fund of
North Eastern Council for the develop-

ment of Municipal areas of North
Eastern Region;

(b) if so, allocation of fund Statee
wise ; and

(c) if not, whether the North Eas-
tern Council propose to prepare any



